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Kisho.;e .^anar baxena ó. o c . ia r s  ^pplicants,

versas

Jnion of India c: others Ilespondentc.

i;on. .r. Jai.tice j.C. Srivastava, V.C, 
■Ion, r. IL. Ooa'Ta, lá z ., .enber. ___

(Ilon. Lr. Jusjice 'J .C . urivactava, V.C.)

riie learned counsol for tho applic -nts states 

taat he will maliOj of coirt feG for eac'.i anl every 

applicant. jjot the payraont be ...ade, then the copy i 

of t:ás order be issaed.

2. Jiio applicaiits .:ave a;.proac .ed t.ás i’ribonal

prayirio t..at tlie banefit of .:ailay Joard circular 

dated 6.2.1990 iss,:ed ir. tlie casa of volontary 

oiiec-cers/^icket Ooliectors bj to them and

t h e y  -:ay be c o : : s i - .e r o d  for a p p o in fc -G n t on t h e  past 

of Volantary Jic’:et Collectors/ricket Checlíiers iindcr 

t h e  sa:ne scliene, pay and ler;.:s arü condifeions as th e  

appointces of che post of ?ol'antary/..obile Jool:lng 

Clerk;s.

3 . -he applicants v/oro enss^ed on vari us lotos

as 'Jic’.iet Colloctors/Tic’iot Chec>.j.’s for varitas -oys, 

and they ve  re  disen :̂ ¿3^ed. 'fhe Llai-vay ’-^or.rd iss red' 

circ:ilar dated 20.4.1985 for legiilarisatidn of of 

Vol,intary/..obile -.oohin?, Jlerks en^rged undcr the

i



> x

scliene in the a,)plicants were a.rpointed,

a circal-ar da::ed 17.11.1986 was issaed for 

the be...porary arrengenionts to aandle tho ru.sli of 

passan|ers and spax’t in 'boo'-íing/roservation \-;ork, 

for diccjntinaing the  voliintary services of the 

Voloncary/llobile Jooking ^lerlis and xicxcet Collcctors. 

oone of the incaajants ¥ao v/ere dis-engaged, filed 

applications befare variou.3 Je:,c led of the íTribimal 

and their cases uere alloi/ed snd they were 3ooking 

Clerks and not the flcket Collectors. The i’icket 

Coliectors also filed applications. The applican-s 

In tho present ,;ave cMiiicd that they be treatec

at par with the cases of Vol'int^ry/llobile 3ooking 

Clerks/fickot Coll ctors, Jhis uatter has ongaged 

our attention in the case of ’Lalji Shukla and othors 

vs. Union of India J: others* (O.A. Ho. 131 of 1991 

decided on 1 7 .1 1 . 9 2  at Áll a h a b a d ) and agaih in 

R.i:. baini vs. Union of India (O.A. i:o,308 of 1992 

decided on 30.3.93 at LacIc:ou xJcnch),in which the 

folloving directiJn \/as isstied:

“̂ hc respondonas are direcced to consider 

and analyse the case of .lObile Ticket Collect­

ors and to find out if any scheme can be 

framed by c;:e:i by laying C.r.m  a particular

criter.^ia for re-enga^Áng then on casual or 
dailj^

/basis. Let tho scheae be fr":::oi yithin a 

period of tYjo ::;onths fr'í:: íh : d te of 

coririunication of tais orderV 

The above dirsctions are beiná issued in this case
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a lso . The caso o:? the applicanbs for re guiar is a t  ion  

aay also  be considerado

4. ApplLCütiorí stands disposed of as above with  

no ordar as to costso

V- Adn. ..e::*ber, Yice Chairman.

>^ha'c3el/- Lu-clmo-íj: Dated: 30 .4 ,93 .


